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House if it begins to be said, and every day the 
headline ippears m the papers. "Let us kill all the 
lawyers", I do not know—you are not a lawyer, 
you are only an architect, you will escape—we 
will all be killed. I (Interruptions) 

I 
SHRI PILOO MODY:      I   am not a lawyer but 
j am an architect. 

(Interruptions) 

That will be the right way of printing it.     
(Interruptions) 

SHRI SURENDRA MOHAN (Uttar Pradesh): 
In your ruling you have i referred to what was 
given in the brackets. The bracket was that the j 
agency report has already been published. Now, 
there are two kinds of reports. There are reports 
by the agencies. There are also reports by special 
correspondents of newspapers. Now, there are a 
number of special ! correspondents representing 
newspapers in Assam. I am afraid that Censor 
has prohibited the publication of the reports by 
special correspondents. I am afraid, this is 
invidious discrimination between the report of a 
special correspondent as against the report of 
agency. I am afraid, Sir, the Censor has denied 
the right to the editor to publish the report of his 
correspondent, unwisely and prejudicial to the 
interests of the fiajya Sabha. 

MR. CHAIRMAN: I think we now go to 
the... (Interruptions) 

I 

 

RE.  PROCLAMATION     OF     PRESI-
DENT'S RULE ON MANIPUR—contd. 

MR. CHAIRMAN; If you just hold your 
breath for a minute, you will be able to use it 
later. (Interruptions) 

This is with respect to the laying of the 
Proclamation under Article 356 of the  
Constitution... 

SHRI  BHUPESH   GUPTA:      On  a 
point of order. 

(Interruptions) 
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MR. CHAIRMAN: There is no point of 
order. 

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Sir, I want to draw 
your attention and the attention of the 
Government to the fact that this a clear 
case of abuse of Article 356. The ruling 
party is abusing this constitutional 
provision and through intrigues and 
machinations playing the game of 
defections. As has already been said by my 
colleague, the Manipur Ministry fell and 
the opposition had claimed that they had 
got the majority. The Governor's report to 
the president... 

MR. CHAIRMAN: Have you read the 
report of the Governor? How do you know 
what it says? 

SHRI ARVIND GANESH KUL-
KARNI: As a politician I know that unless 
the Governor reports to the President,   he 
cannot  do  it. 

SHRI PILOO MODY: Because the 
Governor's report is written by Mr. 
Makwana. 

SHRI ARVIND GANESH KUL-KARNI; 
Here it is mentioned about the report of the 
Governor of Manipur dated February 28 to the 
President. Unless there is a report, how can   
the   President   act?    It is   the    J 

President who has to decide on the advice of 
the Home Ministry. I know my position very 
well. The point is that the Government is 
misusing Article 356, encouraging defections 
and building up one-party rule in this country 
by having Congress (I) Ministry everywhere. 
This should be condemned by all, by you and 
by me. You have to admonish the Govern-
ment. This proclamation cannot be laid on the 
Table of the House now. Sir, I strongly object 
to this on behalf of my party, and I request 
you that you admonish the Government that 
such type of behaviour will only endanger 
democracy and the healthy practice of the 
democratic principles and  the  Constitution. 

SHRI     ERA     SEZHIYAN      (Tamil 
Nadu): Sir, there are two aspects    to this 
question.    On the merits of   the order,  it  was  
described  as  the most undemocratic     manner 
in which the Government is trying to use the 
emergency powers provided in the Constitution 
when the    Constitution falls in a particular 
State.    The Constitution has not failed.   But 
the Government here has failed the 
Constitution. That is on the merits of the 
question and I am not going into that.    When 
the opportunity comes,    I will come to that.     
And here,  Sir,  the specific point is how this 
came to be included in the List of    Business 
whereas the report of the Government has been 
received by them on the 27th, and the President   
has issued the order on the 28th February.    
This House was sitting and the other House    
was    sitting on   that day.    Sir,   two   lists of 
Business have been prepared   for the operation 
of the House.   One has been prepared on the 
27th for Monday and Tuesday, and again a 
Revised List of Business   has been  prepared   
on   the 28th.     Sir,  till  12 o'clock,  we     
were not allowed to know th-it such a thing is 
going to be laid   on   the     Table. I    don't   
think,     Sir,     you     yourself would  have      
been     aware that  this thing is going to be laid 
on the Table. 

MR. CHAIRMAN: I was aware. SHRI ERA 
SEZHIYAN:   When Sir? MR. 
CHAIRMAN: This morning. 
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SHRI PILOO MODI: You are also a part of the 
conspiracy, Sir, 

MR. Chairman: No, no. I am not in the 
conspiracy. I was only in the know of the thing. 

SHRI ERA SEZHIYAN: That is right, Sir, That 
is why, Sir, this House has not been given any 
opportunity even though on the 28th this has been 
done. The whole of yesterday they have not been 
able to contact you or the House. On 28th itself 
they could have done this because we sat till 6.30 
for the Budget. 

MR. CHAIRMAN: Mr. Sezhiyan, the 
Secretary-General only can put into this printed 
bulletin what he knows.   By 28th he did not 
know. 

SHRI BHUPESH GUPTA: Yes, Yes. We are 
not blaming the Secretary-General. 

MR.   CHAIRMAN:   This   morning, when this 
has to be laid, they rushed the   supplementary      
bulletin     here. (Interruptions) 

THE LEADER OF THE HOUSE (SHRI 
PRANAB MUKHERJEE): What is this? You all 
stand up at a time. 

(Interruptions) 

Sir, what is this? 

SHRI MANUBHAI PATEL: The Chair has 
allowed all of us, one by one. 

You cannot object t0 that. 

SHRI PRANAB MUKHERJEE; Yes, one by 
one and not all at a time. There should be some 
discipline and decorum, 

(Interruptions) 

SHRI ERA SEZHIYAN: Sir, my submission is 
that the Government has kept the entire House in 
dark. They have not come to the House   at 

the earliest opportunity available.    It has 
not come before the House on the 
23th. 
(Interruptions) 

MR. CHAIRMAN: I will call one by 
one. Now, Mr. Shiva Chandra Jha. 
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MR. CHAIRMAN: Now, Mr. Khob-

ragade. Then, Mr. Rameshwar Singh, Mr. 
Bagaitkar, Mr. Goswami, Mr Jain and the 
Leader of the House. The Leader will come 
the last of all. Whenever you want, you can 
have it. 

SHRI B. D. KHOBRAOADE: Sir, I would 
also like to record mv protest on thfs matter. 
You have said that you have received the 
information only this morning. He has said 
that the Government has received the 
Governors Report on the 27th and issued the 
Proclamation on the 28th. At least they 
should have informed you on the 28th itself. 
That is the greatest impropriety. They should 
have "at least informed you. They have 
informed you only this morning, according to 
your own version and it is absolutely 
improper. 

MR. CHAIRMAN: No, No. 
SHRI B. D. KHOBRAGADE: Let me 

finish Sir, you said that they had informed 
you this morning only. 

MR. CHAIRMAN: No, no. Just a minute. 
Officially, this morning. But for your 
information, I may tell you that I also get a 
copy of the report. But I am not a Member of 
your House nor 



 

[Mr. Chairman] a Minister ana I cannot do 
more than read it and kept it. 

SHRI  B.  D.  KHOBRAGADE: As 
the    Chairman    of this House, they 
should    have informed you onthe 
28th  itself. 

MR. CHAIRMAN: As the Chairman of this 
House, I have no duty to inform you about 
these reports. They must come in the proper 
way. 

SHRI B. D. KHOBRAGADE: Not to inform 
us. My contention is that the Government should 
have informed you, and not me or the House, 
and that you should inform the House. My 
contention is that the Government should have 
informed the Chairman of the House on the 28th 
itself when the President had issued the Procla-
mation, and, therefore, the Government has 
failed in that respect. This agenda should have 
been circulated on the 28th itself. Why could not 
the Government make a gtatement about it on 
the 28th itself? On that day we were sitting here 
till 6.30 or 6.40 p.m It was quite possible for the 
Government to bring this business, bring this 
matter before the House onx the 28th itself. Why 
should they wait for two days and bring it 
today? Secondly, Sir, we do not know we are 
only knowing it from the Press reports. You say 
whether we should believe the press reports or 
believe the report of the Governor. But we do 
not know whether the Governor has recom-
mended • • • 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P VEN-KATASUBBAIAH): 
Mr. Khobragade is a Barrister; he must know... 

MR. CHAIRMAN: You will never know 
what the Governor has said if you do not want it 
to be laid on the Table. 

SHRI B. D. KHOBRAGADE: We do not 
know whether the Governor has recommended 
for the suspension 

of the Assembly or the dissolution of 
it. 

MR. CHAIRMAN: Then read the 
report.  

SHRI B. D. KHOBRAGADE: There-
fore, Sir. as other hon. Members have 
raised, I want to know why no op-
portunity was given to the Opposition 
parties to prove whether they had the 
majority? If they had the majority, they 
should have been allowed to form the 
Government. And if they were not in a 
majority, only then the next step should 
have been taken. Why should there be 
any suspension? I do not know what the 
Governor has recommended. But if the 
Governor has recommended... 

SHRI P. VENKATASUBBAIAH: Sir, 
he is a Barrister, without knowing the 
Governors report, he is speaking all this. 

MR. CHAIRMAN: It is a simple point. 
You are arguing outside the report of the 
Governor because, you do not wnnt to see it 
and you j now want to deal with the whole I 
matter on the basis of what is printed in the 
newspapers. J am afraid, I cannot allow such 
thing. 

SHRI B. D. KHOBRAGADE: If the 
Governor has not recommended dis-
solution   and  he has     asked for  the 
suspension... 

SHRI P. VENKATASUBBAIAH: 
Again he is  giving the same    point. 

MR. CHAIRMAN; You read the 
report first. 

SHRI B. D. KHOBRAGADE: I should like 
to urge upon the Government that they should 
provide an opportunity to the Opposition to 
form the Government and if the Opposition is 
not in a position to prove its majority, then the 
next step be taken. My submission is, if the 
Governor has ~^ not recommended 
dissolution, than let the  Opposition  parties be  
given the 
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chance to prove majority and form the 
government. 

MR.  CHAIRMAN:   Mr. Rameshwar *     
Singh. 

SHRI J. K. JAIN:  This side also. 

MR, CHAIRMAN; Mr. Rameshwar Singh 
has been raising his hand but I did not give him 
the chance. So this is the last one from this side. 

SHRI DINESH GOSWAMI (Assam) What 
about me, sir? 

MR. CHAIRMAN: You are an Independent, 
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MR. CHAIRMAN; Mr. Banerjee. Please 
be brief. 

SHRI B. N. BANERJEE (Nominated) : I 
will not take more than three minutes. 

MR. CHAIRMAN: I think, the way in 
which We are going, we may have to do 
away with the lunch hour. 

SHRI B. N. BANERJEE: We should not 
have taken this amount of time on this issue. I 
will tell you why. There is a suggestion that 
the Proclamation may not be laid on the 
Table of the House. I am sorry, even the 
Chairman has not got that power. The 
Proclamation has to be laid on the Table of 
the House. 

AN HON. MEMBER; Nobody has said it. 

SHRI B. N. BANERJEE: I am not 
justifying that. 

MR. CHAIRMAN: 'Mr. Banerjee, may I 
tell you? In the end, the Proclamation will be 
laid on the Table of the House. But. mean 
while, they are letting their fury out. 

 
SHRI B. N. BANERJEE; Now, Sir, what 

is in the Proclamation, we do not know. 

MR. CHAIRMAN: They do not want to 
see it. 



 

SHRI B. N. BANERJEE: There may 
be differences of opinion whether the 
Governor or\the President was justi 
fied in suspending or dissolving    the 
      Assembly.    We  do  not     know.   But 
thig  is not the  stage at     which  we 
should do that.   There were two other 
objections  which      had  been  raised. 
One was, why was this piece of paper 
called   the      Supplementary   List   of 
Business circulated today?    It is quite 
•(ear and the practice is known. Now, 
the relevant question is, when did the 
President   sign  the      Proclamation? 
If the President had signed the Proc 
lamation on the    28th, in the earlier 
part of the day.............................  

SHRI B. D. KHOBRAGADE: Do you 
know that? 

 SHRI BANERJEE:   I do not know. 
But if the Government had enough time to 
come before the House, certainly I would 
have... 

MR. CHAIRMAN: I think that has been 
held that there was time to put it on the 
Table of the House, but they have not. 

(Interruptions) 

SHRI B. N. BANERJEE That is why I 
am saying that if the President had  signed 
that Proclamation... 

MR. CHAIMAN: There are so many 
'ifs', but one cannot solve them with-out 
reading what is being laid on the Table of 
the House. 

SHRI B. N. BANERJEE; That is not 
point. The Minister has to tell the House as 
to when the President signed the 
Proclamation and whether there was any 
lapse on the part of the Government in not 
informing the, House.   That is the relevant 
point. 

MR. CHAIRMAN: Don't forget, 
yesterday you were not sitting in this 
House. 

SHRI B. N. BANERJEE: No, that was 
Saturday. 

(Interruptions) 

MR. CHAIRMAN: Yes, Mr. Jain. 

SHRI B. N. BANERJEE: Sir. I must tell you 
one thing. Please do not take it as an offence. 
Sir, we have found that there are many-
Members in the House who go on taking any 
amount of time from you. You never ask them 
to sit down, but we take very little time and 
you do not allow Us even to finish... 

MR. CHAIRMAN: You are repeating what 
has been said ten times. 

SHRI B. N. BANERJEE: You have not 
heard me. 

MR. CHAIRMAN: I will send yo underlined 
in red as to what you have repeated from the 
record. I also know how far the argument can 
go. It has gone on six times what you are 
saying. (Interruptions). It is no use blaming 
me. 

SHRI B. N. BANERJEE: I do not blame 
you, Sir. Let me finish mp sentence. I have not 
taken a lot at time. 

MR. CHAIRMAN: What you are saying has 
already been stated four times. 

SHRI B. N. BANERJEE: Then I will not say 
anything. 

MR. CHAIRMAN: I think it is better.   Yes,  
Goswami,  be brief. 

SHRI DINESH GOSWAMI: As you have said, 
the relevant point is at what time the President 
issued the Proclamation, But this House has often 
seen, earlier in the case of dissolution of the Delhi 
Metropolitan* Council also, that whenever there is 
an intervening gap, always there is an attempt to 
circumvent the Parliament by signing 
Proclamation at a particular point of time, _J3ut I 
am not coming to that. Here the question is 
whether the opposition should have been called /    
or not.   Sir. Manipur is a very sensi- 
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[Shri Dinesh Goswami, 
 State in the north eastern region. One 

Government has fallen. 

SHRI     PRANAB      MUKHERJEE: 
relevance has it got to this? 

SHRI DINESH GASWAMI: This is very -
relevant. (Interruption). The relevant fact is 
that there is a move today by the ruling party 
to dislodge the Nagaland" Ministry. Horse-
trading is going on and-! hope the ruling party 
will keep it in mind that they will not have 
double standards, that the same standard they 
have applied .to Manipur will be made 
applicable to Nagaland. If the Nagaland Gov-
ernment falls tomorrow, the ruling party will 
not try to form the Government there by horse-
trading. 

MR. CHAIRMAN: You do not want to 
read this.  (Interruptions). 

SHRI DINESH GOSWAMI: It has the 
relevance. 

SHRI PRANAB MUKHERJEE: What 
relevance? 

SHRI DINESH GOSWAMI: The re-
levance is you conduct—that is the relevance, 
Mr. Mukherjee. 

SHRI PRANAB MUKHERJEE: I would 
like to make one submission. 

MR. CHAIRMAN:  Yes, Mr. Nanda. 

SHRI PRANAB    MUKHERJEE:     I would  
like to know how many from whici You     
tell me that such id such people will speak 
from that :; le.   Till then I will sit down. 

MR. CHAIRMAN:  Yes, Mr. Nanda. 

SHRI PRANAB MUKHERJEE: You tell 
me how many from which side. 

1 p.m. 

SHRI MANUBHAi PATEL: Because tve 
have raised the issue. You have lot raised the 
issue. It is we who have  raised   the      issue.   
We  should 

have every chance to speak.    (Interruptions) 
. 

MR.  CHAIRMAN:    Please sit down. 
(Interruptions). 

SHRI P. VENKATASUBBAIAH; Sir, is 
there no finality? 

SHRIMATI PURABI MUKHOPA-
DHAYAY (West Bengal); Sir are not to be 
dictated by the Leader of the House. Who is 
he to ask how many speakers from which 
side? (Interruptions). 

SHRI NARASINGHA PRASAD NAN-DA 
(Orissaj: will never repeat whatever has been 
said already. There is a constitutional 
obligation on the Government to lay the 
Proclamation by the President under article 
356 on the Table of the House. To understand 
that our objection relates to laying of the 
Proclamation on the Table of the House is 
absolutely wrong. We want the paper to be 
laid on the Table of the House. There is no 
doubt about it because this is a constitutional 
obligation, the Government has to lay it 0*1 
the Table of the House. The only limited 
question is the propriety of laying it today 
instead of laying it earlier. Therefore, while 
laying it on the Table of the House, we call 
upon the hon. Minister to explain when 
actually the President signed this 
Proclamation. 

SHRI BHUPESH GUPTA: Now my point 
was not there. (Interruptions) I never 
quarrelled over laying. 

SHRI J. K. JAIN: What is this going on 
here? You don't allow us to speak We cannot 
tolerate this. You ask him to sit down. He 
cannot speak. Ask him to sit down. 

MR. CHAIRMAN:  Mr. Minister. 

SHRI BHUPESH GUPTA: On the issue of 
laying, I never raised any point. 

SHRI J. K. JAIN: No, he should not be 
allowed now. Please ask Mr. Bhu-pesh Gupta 
to sit down. This is wrong.    (Interruptions).   
He cannot be 
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allowed. - We  are  obeying   you.   Why 
should you allow him? (Interruptions). 

SHRI BHUPESH GUPTA; On the issue of 
laying, \ wanted the Minister to explain  ... 
(Interruptions;). 

MR. CHAIRMAN; We have heard you.    
(Interruptions). 

SHRI J. K. JAIN: He should not be 
allowed. This is not proper. He may he a 
senior Member. But that does not mean. . .,..   
(Interruptions) 

MR. CHAIRMAN: This will become 
interminable, unless we hear the other side 
now. 

SHRI BHUPESH GUPTA: Yes. you hear 
them.   But why should.... 

MR. CHAIRMAN:   Mr. Minister and nobody 
else.   Please keep quite. (Interruptions) 

SHRI BHUPESH GUPTA: May I know 
why Mr. Jain gets up? 

SHRI J. K. JAIN: Sir, again he is speaking. 
You have called the Minister. 

SHRI BHUPESH GUPTA: Why should 
Mr. Jain get up? You can ask me to sit down 
and 1 will sit down. Has Mr. Jain taken upon 
himself the role to look after all of us? 

 
He should not foe allowed. That is not 

proper^ 

(Interruptions) 

SHRI BHUPESH GUPTA: He may shout.   
But the point is... 

SHRI PRANAB MUKHERJEE; I want to 
make one submission. What I wanted to 
know... (Interruptions). Please listen to me. 
What I wanted to know from you was to 
please tell us how many speakers are going to 
make observations   from      which • side.   
We 

could have listened to them. We are listening, 
in fact, but it every Member gets up and just 
starts malting a speech, it becomes very 
difficult. Now let the Minister make a reply 
because we have listened enough. Let the 
Minister say whatever he has to say. 
(Interruptions) 

SHRI MANUBHAI PATEL: Sir, we have 
spoken only when you have allow. ed. 
Without your permission we have not spoken. 
If the Leader of the House says that so many 
from this side have spoken, it is with your 
kind permission only.    (.Interruptions) 

SHRI BHUPESH GUPTA: I think the best 
way would be when their leader comes, we 
should not allow the leader to speak. That is 
the way to retaliate. I got up to say that what 
Shri Pranab Mukherjee said i-thought he was 
speaking reasonably. I never objected to it. I 
thought what, the Leader of the House said 
was quite reasonable. (Interruptions) But Mr. 
Jain gets up... (Interruptions) Yes, he can 
shout. (Interruptions) 1 know. (Interruptions) 
Even in my failing age I will be the last 
person to submit to your shouting. (Interrup-
tions) As long as I am here I will shout.down 
in that case. I have,.no quarrel with Mr. Jain." 
You called Mr. Pranab Mukherjee. I thought 
he was saying something reasonable to which 
you were paying attention. 

MR.   CHAIRMAN:     Mr.    Minister. 
(Interruptions) 

SHRI BHUPESH GUPTA; Because he 
would be reasonable, I got up to say one 
point. I have no objection to his laying it on 
the Table of the House. But Mr. Jain gets up 
to show his mettle. 

SHRI P. VENKATASUBBAIAH: Sir, I 
beg to lay on the Table of the House. .. 
(Interruptions) 

SHRI BHUPESH GUPTA: Whether the House 
will be run by some intelligent men or by 
musclemen, I wswt to }    know from you. 

173 Proclamation of [ 2 MAR. 1981 ] Rule m Manipur 174 
President s 



175    Announcement re. arrest      I RAJYA SABHA ]     of  Shri V. Venko     176 

MR, CHAIRMAN; I do not know. 
(Interruptions) At any rate, it is being run 
now by lung power. 

SHRI BHUPESH GUPTA; Lung power is 
the only thing. Muscle power we do not want. 

SHRI MANUBHAI PATEL: Point of order. 
(Interruptions) I have a point 0f order, sir, you 
in your wisdom, as Chairman of the House, in 
order to conduct the business. . . 
(Interruptions) 

SHRI BHUPESH GUPTA: It is getting too 
much. For the last several days I have been 
seeing. (Interruptions) We have sufficient 
strength. 

SHRI MANUBHAI PATEL: My point of 
order was, after he has finished... 
(Interruptions) You have allowed me. Tell 
them to stand up if they understand what is a 
point of order. The Chair has allowed me. 
(Interruptions) You stand up without any 
permission. Please sit down. (Interruptions) 

MR.   CHAIRMAN:   No    point      of 
order. 

SHRI MANUBHAI PATEL: Sir, you have 
allowed me. My point is very relevant. It is 
this. Now, who is in the House...  
(Interruptions) 

PROCLAMATION   UNDER ARTICLE 
356   OF  THE     CONSTITUTION      IN 

RELATION TO THE STATE OF 
MANIPUR 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Sir, I beg to lay on the 
Table a copy each (in English and Hindi)   of 
the following papers: — 

(i) Proclamation [G.S.R. No. 85 (E)] 
issued by the President on February 28, 
1981, under article 356 

of the Constitution in relation to the State 
of Manipur, under clause (3) of the said 
article. 

(ii) Order [G.S.R. No. 86 (E)j dated 
February 28, 1981, made by the 
President under sub-clause (i) of clause 
(c) of the above Proclamation. 

(iii)  Report of the Governor of 
Manipur, dated February 27, 1981 to the 
President recommending the issue of the 
Proclamation. 

[Placed i» Library. See No. LT— 
1992/81 for (i) to (iii)] 

SHRI MANUBHAI
 PATEL 

;     (Gujarat): He has allowed me.    (In-
terruptions)  Please sit down.   (Jnter- 

      ruptions) 
I 

MR. CHAIRMAN:     The    House   is 
adjourned till two o'clock.    Go    and '    have 
lunch. 

The House adjourned for lunch 
at eight minutes past one of the 
clock. 

The House reassembled after lunch at 
two minutes past two of the clock. 

Mr. Deputy Chairman in the Chair. I 
ANNOUNCEMENT RE   ARREST   OF 

SHRI V. VENKA 

SHRI BHUPESH GUPTA (West 
Bengal): Sir, may I make some state, ment? 

MR. DEPUTY CHAIRMAN: First let 
me make an announcement. 

I have to inform Members that I have 
received the following telegram from the 
Superintendent of Police, Chinglepet (West 
Police) District, , Tamil Nadu regarding the 
arrest of Shri V. Venka, Member, Rajya Sabha: 
— 

"In connection with the burning of the 
Government orders appointing Justice 
Kailasam Commission in 


